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For the applrcant Lo | ‘Mr.N.Roy, counsel
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- For the respondents T Mr.B.P.Manna, counsel
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i ‘fna: ter is taken up in the Single Bench in terms of Appendix VIII of

3

of AT Rules of Practice, as no complicated question of law is
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,:i . « o, . : - { ’ .4~ o8
involved, and with the consent of both sides.

2. Ld. Counsel for the parties were heard and materials on record were

perused.
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3. The“apphcant who is claifning to be the son of the deceased Choudhury

' Oraon ex-Trackman under SSE/PWA/SM under N. E Frontier Railway has
. sought of employment a351stance on compassionate ground He has alleged

that his re presentatlon has not been answered by the respondents

h

4°  Per tontl a, 1d. Counsel for the respondents drawing my attention to a

cd" municatio dated 28.12.12 from the DRM'’s ofﬁce st‘it’har submitted that

in Decernber 2 )12 1tself the applicant was asked to furnish certain documents,

.],.

in: support of h1s claim as the respondents upon enquiry found that he has
been shown as the son of one Shiba Oraon in Govt. documents and therefore .
probably he is, the adopted son of Choudhury Oraon and ‘as such deed of ,
- adoption needed to be cons1dered
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5. Ld. ,Coufnsel for the applicant ‘submitted that his client is ready and

wtlling to ’subrrkit the deed of adoption before the respondents.




"y E'I‘he’refore the OA is disposéd of with a direction upon the applicant to
submilt deed of adoption if any, or any connected documents in support.of his

claim gs spn of deceased employee within one month from the date of receipt of

“h

| the capy of this order. Upon receipt of the same the respondents.shall consider

i | the claim|jof the applicant in accordance with law and as per rules and pass

L

| appropriate order within two months thereafter.
7. Itismade clear that I have not gone into the merits of the c}ase.

8.  All points are kept opén for consideration by the respondents.
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' 9. Noorderis passed as to costs:
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